Be ll,‘v,f( . Gw\j';%4ayf Adrm . Thd [‘u/ M 4,/ :
—Fe—~=51 \| 644
G. P. Bve—(J)-293-75000-9-83.
strict ¢ Tﬁfﬂ av e "“‘)01// -
_Stamp-No,
Advocate Mr. rﬂ M., 7/ M. t&{é’/@

Oifice Note, if any,

f": . Q o0 PIVS (Y_Ll//\‘g R
Yﬁt,"drf/ﬁ f"? s f ' Z ‘
oA Mo 162t

_Wf = ;

oo o. XU sl1984
APPLICATION i

( No géq’—)’ % 2 vS‘;

( N Pé ;%L/;Q(/ Vl/g 177 }'(u)"\j ‘jél///ij‘)

(Under Act)

(Art. of the

Constitution of India )

To be admitted to the File.
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0.4. No.18%/86

CORAM ': (1) Hon'ble Mr. P,H. Trivedi ( Vice Chairman)
{2) Hon'ble Mr. P.M. Joshi(Judicial Membeflf»r
t -
Mr. D.M. Thakkar holding proxy for P.,M, Thakkar
is present. It seems the matter has not been
process gsmhLAgégrdlng to Mr. Thakkarﬁknumber of
special civil application was wrongly stated
in the application and he would like to correct
it by giving en application. The special civil
application No,5963 of 85 is pending before the
High Court and the R&P of the main application are
required to be called for. The Registry is directed
to call for the R&P of the said application at the
earl%e§t The cagf 1§ adgournequﬁg 1st September
1986. T UIr the respozgeﬂ%,glghgz to file any reply
"to the main abpllcatloniaﬁz7iﬁi'do so within 3
weeks time from the date of this order and furnish
a copy of the same thereof to the learned counsel
30-7-86 for the applicant.
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0.A. No, 184/86
cOoRAM $ Hen'ble Mr, P,H. Trivedi oo Vice Chairman
Hen'ble Mr, P, M, Jeshi oo Judicial Member

1.9.'86

R & P net received., Registry te take necessary actien and

put up the case recerds vhen received. This applicatien
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stands dispesed ef—uwith-this erder,
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Judicial Member



